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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

AT PUNE

INTERIM APPLICATION NO. 2771 2024 (WZ)
In
ORIGINAL APPLICATION NQ. 135/ 2024 (W1Z)

[EARLIER ORIGINAL APPLICATION NQ. 637/ 2024(PB)] (LLP)

IN THE MATTER OF
Banda Nagaraj Kumar veeee APPLICANT < A R S
VERSUS .
Principal Chief Conservator of e
Forests and Head of Forest Force, o) o ” oL '
Oy, ot

Maharashtra and Ors. eeeee RESPONDENTS

AFFIDAVIT IN REPLY ONBEHALF OF RESPONDENT NO. 3 -
CITY AND INDUSTRIAL DEVELOPMENT CORPORATION OF
MAHARASHTRA LIMITED (CIDCO), TO THE INTERIM
APPLICATION OF THE APPLICANT

I, Gokul Madan Rathod, the authorized representative of Respondent No.. '
3, Age - 50 Years, Occupation- Service, in Charge Executive Engineer
(Vashi) Office At — CIDCO Ltd. Old Administrative Building. Sector — D
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Vashi Navi Mumbal, after verifying all the records do hereby state on the
i
s ~ ; \\ o
solemu aifirmation that — N\
\ . &
-
— k
—

1. I have been duly authorized to file this affidavit on behalf of the
Respondent No. 3 to this suo mom O.A. viz. City and Industrial

Development Corporation of Maharashtra Limited (CIDCO).

2. I have received and read a copy of the instant I.A. and in reply

thereto I on behalf of Respondent No. 3 say and submit as follows:

: " (A) PRILIMINARY OBJECTIONS:

3 The Respondent No. 3 states that it is a Company duly incorporated
on the 17th day of March, 1970, uuder the Companies Aci, 1956
(hereinafter referred to as “the Companies Act"). The Respondent
No. 3 15 a Government Company as defined under Section 617 of
the Companies Act, with its entire share capital having been
subscribed wholly and exclusively by the State Government and its

seven nominees.

. The Respondent No. 3 submits that at the very outset, it is most

| respectfully submitted by Respondent No. 3 that unless specifically
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admiited all the contentions of the Applicant in the Application may

kindly be treated as specificaliy denied by Respondent No. 3.

5. The Respondent No. 3 states that the present Application filed by
the Applicant is totally false, misconceived and not maintainable in
law. Also, facts put forth by the Applicant in the present Application
are misleading. Moreover, the Applicant has not approached this
Hon’ble Tribunal with clean hands and therefore does not deserve

any equitable consideration from this Hon’ble Tribunal.

6. The present Application is nothing but a baseless attempt on the part
of the Applicant and in reply to the instant Application, Respondent
No. 3 submits that the Applicant by filing the instant LA. is
deliberately seeking to implead himself in the present O.A., which
was initiated by the Principal Bench of this Hon ble Tribunal on its
own motion based upon a newspaper report of deaths of 7 Lesser
Flamingos near DPS surrounding area in Navi Mumbai as
mentioned in para (6) of the LA. The Respondent No. 3 is confining
this affidavit only to the incident of the death of 7 Lesser Flamingos

which 1s the subject matter of the present O.A.
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7.

The Respondent No. 3 states that by filing the instant LA, the
Applicant is trying io raise several issues which are irrelevent (o the
subject matter of the present O.A., under the guise ol application for
impleading the Applicant. Although the IA is styled as an
application for impleading the Applicant, other issues such as
dumping of earth and soil causing obstruction to free flow of tidal
sea water, disturbance to Flamingo habitat, non-compliance with
conditions imposed by the MoEF and CC in construction of a jetty,
handing over the “satellite wetlands™ to the Forest Department, etc.
The Respondent No. 3 states that the alleged aforementioned issues
are not the subject matter of the present O.A. and hence cannot be
considered in the LA. filed by the Applicant. The Respondent No. 3
further states that, several issues raised by the Applicant in the L.A.

are sub judice before various couits.

The Respondent No. 3 most respectfully states that, the issues raised
by the Applicant, can and ought to be raised in a separate O.A. The
Respondent No. 3 also states that, the Applicant cannot raise such

alleged other issues under the in the disguise of an application for

impleading a party as an applicant, when the Hon’ble Principal

Bench of this Hon’ble Tribunal has taken a suo motu cognizance in
the present O.A. which is only related to the death of 7 Flamingo
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birds. Therefore, for this reason alone, the instant LA. deserves to

be dismissed in limine.

9. The Respondent No. 3 further states that, issue of handing over
mangrove bearing areas currently owned by and in possession of
Respondent No. 3 and such other authorities is presently under
consideration of the Hon’ble High Court at Bombay in PIL No. 14
of 2021 filed by a NGO, Vanashakti. Similarly, the issue of
declaration of the wetlands at Panje-Dongri to be a Protected Area
under the Wildlife (Protection) Act 1972 is also pending in another
PIL filed by NGO Vanashakti. Therefore, Respondent No. 3 wishes
not to address any of the said issues in reply io the instant LA,
However, the Respondent No. 3, without any prejudice, most
respectfully submits that since the issue of declaration of wetlands
is still pending before the High Court, the said land cannot be

considered as a wetland and a natural habitat of the flamingos.

10.The Respondent No. 3 states that, the State Government of
Mabharashtra has by a GR dated 05/07/2024 constituted a committec
for protection of flamingos and their habitat in the DPS Lake area
in Navi Mumbai and Respondent No. 3 is also a member of the said

committee which is formed under the Chairmanship of Principal
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Secretary of Forest. A copy of the said GR dated 05/07/2024 is (
annexed herewith and marked as Exhibit -01. The Respondent No. \\ wth

3 further states that, at the second meeting of the said committee

held on 23/09/2024 various measures for protection of the
flamingos were discussed and outlined. The report of the said
committee is already placed on record by the Applicant as well as
the Respondent No. 1, and therefore, for the sake of brevity,
Respondent No. 3 craves the leave of this Hon’ble Tribural to refer

and rely on the contents of the same, as and when necessary.

11.The Respondent No. 3 further states that, the incident of death of
six flamingos seems to have occurred on 25/04/2024 at 06:30 AM
as evident from the Necropsy Report of the Maharashtra Animal &
Fishery Scicnees University’s Department of Veteiinary Pathology,
Mumbai Veterinary College, Parel, Mumbai — 12. On the bare
perusal of the said repotts it becomes evident that the said flamingos
died due to cardiorespiratory failure and not due to any civil work
being carried out by the Respondent No. 3, and hence the cause of
death of flamingos is not attributable to the Respondent No. 3.
Copies of Necropsy Reports dated 25/04/2024 bearing PM No:
53/24 to 58/24 are annexed herewith and collectively (“colly™)

marked as ©£xhibit -02.
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S WA (BWITHOUT PREJUDICE TO THE PRELIMINARY

OBJECTIONS STATED ABOVE, RESPONDENT NO. 3°S

REPLY ON MERITS TG THE INSTANT LA, IS AS

FOLLOWS

12.The Respondent No. 3 states that it has developed a significant and
comprehensively planned Nerul Node under its Development plan
of Navi Mumbai. The subject land parcel under consideration is
located in Sector-52 at Nerul Node and falls in the residential zone
as per sanctioned Navi Mumbai Development Plan of CIDCO
modified upto June 2021 by the state government while preparing
the development plan of Navi Mumbai. Respondent No. 3 had taken
into consideration the topography of the land and the natural flora
and fauna present at the site and accordingly had earmarked various
{and use zoned. The average ground level at Navi Mumbai is lower
than the creek water level at the High Tide and hence Respondent
No. 3 has adopted the dutch method of reclamation to prevent
flooding of water and water logging in the area. However, the
Respondent No. 3 states that, in some areas such water logging or

flooding is inevitable because of its geographical location.
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1.
13.The Respondent No. 3 states that, said land parcel in sector-2 ' 3
i \;f;;\ o 'y
Nerul 1s adjoining to the creek and is separated by the bund road N\ /

2§

(Kaccha) land parcel. The Chief Hydrographer of India has
delineated the High Tide Line (“HTL”). Based on this HTL,
Coastal Zone Management Plan (“CZMP”) prepared for Navi
Mumbai and approved by the Ministry of Environment and Forest
(“MoEF”) in 1996. As per the approved CZMP, a small portion of
land was affected by CRZ-1I and as per CRZ Notification 1991,
development was permitted on the landward on the side of the
existing road. A copy of approved CZMP — 1996 is annexed

herewith and marked as Exhibit -03

14.The Respondent No. 3 states that, MoEF & CC has approved the
CZMP 2019 for the Navi Mumbai acca, aud as per CRZ notification-
2019, a very small portion of the said land parcel in Sector-52, Nerul
is affected by CRZ as per the approved CZMP-2019. The
Respondent No. 3 states and it is pertinent to note that the said land
parcel is not part of any creek, wetland, backwater or designated as
per environmentally / eccologically sensitive area under any

prevailing rules, acts or orders. The said land parcel is on landward

side of HTL and hence the same is not the part of the creek.



15. The Respondent No. 3 states that there is a landmark housing

complex (NRI) adjacent to the said land parcel. Taking into

consideration the present status of the adjoining lands, the balance
area to the development in sector-52 cannot be construed to be a
natural lake a water body. The Respondent No. 3 most respectfully
states that, the land mentioned in 1A as DPS lake is not a natural
lake / revenue lake and is also not a part of storm water drainage
system. The said land parcel was earlier used for salt production 1.e.
salt pan as per revenue record i.e. 7/12 extract. A copy of the 7/12
extract of the said land is annexed herewith and marked as Exhibit

=04.

16.The Respondent No. 3 most respectfully states that, the definition
of wetland mentioned in wetland Rules 2017 is as follows -
“A wetland means as area of Marsh, Ten peatland or water whether
natural or artificial, permanent or temporary, within water that is
static or flowing, fresh, brackish or salt including areas of marine
water the depth of which at low tide does not exceed six meters, but
does not include river channels, paddy fields, human — made water
bodies / tanks specifically constructed for drinking water purpose

and structures specifically constructed for aquaculture and salt
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production.” Therefore, it is evident that salt production land is not % . -

considered as wetland in Wetlana Rules, 2017.

17.The Respondent No. 3 states that the airport operation of Navi
Mumbai International Airport (“NMI”) vide their letters — N 'M.I.AL
Letter No. MIAL/DIR/(OP)/200/2015/267 dated 18/12/2024,
NMIAL Letter No. NMIAL / CIDCO/GEN/0362 dated 16/05/2020,
and NMIAL/CIDCO/GEN/0989 dated 25/09/2024 have conveyed
to Respondent No. 3 about the necessity of not developing a bird
section sanctuaries in the area in vicinity of NMIAL area Training
Ship Chanakya (“TSC”) because the location is to the western
approached path of NMIA runway and they also come within the
Inner Horizontal Surfaces (“1HS”) of NMIA. The Respondent No.
3 states and it is pertinent to note that the land meniioned in instant
Application in sector-52 Nerul lies between the Airport and Delhi
Public School (“DPS”). Copies of the said letter dated 18/12/2024,
19/05/2020 and 25/09/2024 are annexed herewith and marked as

Exhibit -05, Exhibit -06, and Exhibit -07 respectively.

18.The Respondent No. 3 states that, it is informed by the airport

operator that these locations are in close proximity of NMIA-and

should be made unattractive for birds and wild life as. the

10



concentration of burds in these lecation pose threat to the aircraft

operations, and the bird strike / threat issue needs to be mitigation

and resolved much before the airport operation commences at
NMIA, as part of DGCA and 1 CAQO guidelines tor wildlife Hazard
Reduction management at atrport. The airport operation has further
requested the Respondent No. 3 to peruse the matter with
government authorities for not to designat these sites as wildlife

conservation sites in any form.

19.1n Pursuance to NMIA operation objection in the part, Respondent
No. 3 vide letter No. CIDCO / MD/ 250/ dated 25/01/2016 have
brought to the attention of the revenue and forest department of
Government of Maharashtra, that the proposed bird sanctuary
would create a bird hazard to the airport as these locations are very
cloge to the take-off funnel of NMIA. A copy of Respondent No.
3’s letter dated 25/01/2016 1s annexed herewith and marked as
Exhibit -08. The Respondent No. 3 stated that BNHS had also
warned about the possibility of bird strikes on the Airplane upon
declaration of a bird sanctuary in the vicinity. It is pertinent to note
that National board of wild life in its 34™ meeting held on 2™ June
2015 considered Respondent No. 37s request to waive the condition

for development of bird sanctuary in the mangroves park near

11




NMIA as per the wiid life clearance and has waived this condition :‘3:\
in view of human safely. A copy of letter dtd. 30/06/2015 with
respect to 34™ meeting held on 2* June 2015 is annexed herewith
and marked as £xhibit -09. In view of the above circamstances, the
Respondent No. 3 had then requested the Govemment of
Maharashtra, to immediately withdraw any such proposal of

declaring a bird sanctuary near the Navi Mumbai International

Alrport.

20.In the above context it is pertinent to mention here that the major
newspaper like The Indian Express and Times of India had reported
that 39 flamingos found dead at different location of Ghatkopar (E)
as their flock was hit by the Emirates plane (Dubai — Mumbai
flight). The pilot of the flight reported the bird stiike to the Al
Traffic control official of the Mumbai Airport after landing at 9:15
pm on 20™ may 2024. It is fortunate that no crashing of flight
happened in this incidence. Hence to prevent the occurrence of such
incidence in future during operations at the proposed Navi Mumbai
International Airport (“NMIA”) it is necessary that the location in

close proximity of NMIA should not be declared as bird sanctuary

43

\ s they would pose threat to aircraft operation at NMIA Howe‘vef,
Nsuch location may be identified beyond the city limits of Navj

12
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Mumbai. A copy of news ariicle from The Indian Express dtd.

21/05/2024 annexed herewith and marked as Exhibit -10.

21.The Respendent Ne. 3 states that the said location in Nerul is behind
the Seawoods Estate residential complex, which is very near to the
take-off funnel of Navi Mumbai International Airport. The
proposcd Bird sanctuary which would create a bird hazard for the
airport, will prove to be a major deferent to development of Navi
Mumbai Airport. The BNHS in its report also warned about the
possibility of bird strikes at the airport upon declaration and
conservation of the land as a bird sanctuary in the vicinity. The
Board of Wild Life in its 34% Meeting held on 2™ June 2015,
considered Respondent No. 3’s requested to waive the condition for
development of bird sanctuary in the mangroves park ncar NMIA
as per the wild life clearance and waived this condition in view of

Human safety.

22 1t is well established from correspondence of forest Department that
the site of NRI — TSC off palm beach Road, Nerul, being in close
proximity to the Navi Mumbai International Airport, it is not
advisable to be considered a Bird Sanctuary as the same also ;?c:}ses'
risk from the aviation safety point of view. The forest officials have

noted that the national board of wild life in its 34™ meeting held on

13




2" June 2015 have considered CIDCO’s request to waive the
condition for development at Bird Sanctuary in the Mangrove Park
near NMIA as per the wild life clearance and waived This Condition
in view of human safety. They have taken cognizance of the study
done by BNHS that development of Mangroves Park near airport
would attract birds. The forest Department earlier by letter dated
03/03/2016 has rightly considered the fact that it is not prudent to

notify the land near DPS on palm beach road as a bird sanctuary.

23.The Respondent No. 3 states that the Ministry of Environment and

Forests, Government of India granted Environment and CRZ
clearance to Maharashtra State Road Development Corporation
Limited (“MSRDC”) for Nerul Jetty Project on 07/05/2013.
Further MoEF & CC, Govt. of India has granted transfer of
Environment & CRZ clearance to MMB and MMB issued NOC for

the same to Respondent No. 3 respectively.

24 Further, the Ministry of Environment, Forest and Climate Change,

Government of India has granted Forest clearance approval for the
Nerul Jetty project on 13/02/2018. A copy of the clearance approval
is annexed herewith and marked as Exhibit -11. Tt is pertinent io
mention here that the construction of the jetty was comﬁkteé

following all the terms and conditions of the Government's

14



approved proposal dated 13/02/2018. According to the approval

received, the entire structure of the jetiy is built on a bridge (stilt),
as such the construction of Nerul Jetty has not obstructed the {low
of water as wrongfully alleged by the Applicant in its application.
The Respondent No. 3 also states and it is also pertinent to note that,
on inspection of Google images and actual site inspection, it is
indicated that there was no pipe connection connecting the Pocket
C /(DPS) surrounding area and creek on the south side, nor was any
pipe laid on the main road in the past before construction of Nerul
Jetty. There for the Applicants allegation that free flow of the creek
water was obstructed by the construction of the Iettly, which in —
turn caused harmed or death of Flamingos is entirely, baseless,
frivolous, concocted and holds no water. Copies of the google

images are annexed herewith and marked as Exhibit -12.

In the aforesaid circumstances, I on bebalf of Respondent No. 3 say
and submit that the instant application may be rejected and
dismissed with exemplary costs and appropriate order may be

passed by this Hon’ble Tribunal.
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VERIFICATION

1, Gokul Madan Rathod, the authorized representative of Respondent No.
3, Age - 50 Years, Occupation- Service in Chargé Executive Engineer .
(Vashi) Office At — CIDCO Ltd. Old Administrative Building. Sector - 1
Vashi Navi Mumbai, after verifying all the records do hereby state on the
solemn affirmation that whatever is stated hereinabove is true and correct
to the best of my knowledge and information. Affirmed and signed on this

05 Day of March, 2025.

Gokul Madan Rathod
Service In-Charge Executive Engineer
For, Respondent No. 3
CIDCO s
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Regarding the formation of a committee to protect
the natural habitat of flamingos and
mangrove forests in Nerul.
Government of Maharashtra
Revenue and Forest Department
Government Decision No. Vista 06.24/P Kr. 11/F-1
Ministry, Mumbai.
Dated 05.07.2024.

Introduction:

Considering the incident of death of flamingos near DPS pond at Nerul Seawoods in Navi
Mumbai Also, given the presence of flamingos in the area, it is necessary to protect their natural
habitat and take measures to protect the mangrove forests in the surrounding area. Accordingly,
the government was considering forming a committee to study the measures to be taken in this

area.

Government Decision

A committee is being formed as follows, comprising officials of the concerned department and
non-governmental members, to suggest measures to protect the natural habitat of flamingos

and mangrove forests in Nerul.

1. Principal Secretary (Forest) Chairman
2. Principal Secretary (Environment). Department of
Environment and Climate Change Member

Principal Secretary (Urban Development-1)

I
{

Department of Urban Development Member
4, Managing Director, CIDCO Member
5. Commissioner, Navi Mumbai Municipal Corporation Member
6. Chief Executive Officer, Maharashtra Maritime Board Member
7. District Collector, Thane Member
8. Mr. Pravin Pardeshi. Chairman, B.N.H.S. Member
9. Additional Principal Chief Conservator of Forests

(Kandal Forest Cell). Member Secretary




Terms of Reference:

1) To prepare a management plan to protect the natural habitat of flamingos at DPS Lake

and to make recommendations for the implementation of the measures therein.
2) To recommend for the conservation of the mangrove forest area around the DPS lake,

3) To study the encroachment on the mangrove forest area in Mumbai and Thane areas

and to make recommendations regarding the protection of mangrove forest.
The committee will submit its report to the government within two months.

The said government decision has been made available on the Maharashtra Government
website www.maharashtra.gov.in and its code number is 202407091110064119. This order is

being issued after being authenticated with a digital signature.
By order and in the name of the Governor of Maharashtra,

(Sidhdesh Sawardekar)
Special Duty Officer

Revenue and Forest Department

To:

1) All Honorable Members of Legislative Council / Members of Legislative Assembly

2) Private Secretary to Hon. Minister (Forests), Mantralaya, Mumbai

3) Additional Chief Secretary / Principal Secretary / Secretary Mantralaya of all
departments, Mumbai

4) Principal Chief Conservator of Forests, (Head of Forest Force), Maharashtra State,
Nagpur

5) Principal Chief Conservator of Forests, (Wildlife), Maharashtra State, Nagpur

6) Additional Principal Chief Conservator of Forests (Kandal Forest Cell), Mumbai.

7) District Collector, Thane

8) Shri. Pravin Pardeshi, Chairman, B.N.1.S.

9 Elected, F-1 Office, Revenue and Forest Department, Mantralaya, Mumbai.
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NECROPSY REPORT

- Owner: REO Mangrooves, New Mumbai Species: Avian {Fiamingo) ApeiAdult
Late of death: 23/0472024 (6.30AM) Color: Black-white bird (1) PM No: 53724
Date & Time of PM: 25/04/2024 (04.00 PM). ‘
Neerapsy by: DeP.V Mesham |, Dr.Xirn, Dr.Pavan, Dr.Yogesh, Dr. Shubliankee, Dr.Priti

History: As per the owner information, birds found dead and presonted for postmortem
cxamination.

Exigrnal_examination: Body condition was pood. Rigor mortis was present. Qcular mucus
snembranc was slightly pale. Wound observed on dorsal spine. Broken feathers were noticed.

Internal examinatlon: . .
Yeritoneal Cavity: Multifocal hemorrhages were observed.

Respiratory System:

Trachea: Mucoid exudates were noticed in tracheal lumen,
Lungs: Auntolysed (+).

Afr sace NAD.

PN B CLe K [
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Pericardium: NAD. ‘ .
“Ylearli Dark 7E8 TH colonr, smooth inconsisicndy-Avtelyssd (+).

ipestiv 3
Ocsophagus: NAD
Gizzard: Found impacted with sand particles. Autolysed (+).
Proventriealus: Autolysed (+). )
Intestine; Auolysed (4 Somg
Liver: Autolysed (+). N

=1

Lymphojd Svstem:
Splecn: Autolysed ()
Caccst tonsil Autolysed (). .

Urogenital Svstem: |
Kidaeys: Autolysed (). - e L .
Cloaca: NAD,

PATHOANATOMICAL DIAGNO:
As mos! of vital organs were highly autolysed, hence “Exact cause of death of bird cannot be
ascertained.”

NOTE: Mild=+, Moderate=#4, Severg=it
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f“" Mohorashien Aninint & Fishery Sciences University

@ DEPARTMENT OF VETERINARY PATHOLOGY 'Z;j
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MUMBAI VETERINARY COLLEGE, PAREL, MUMEBAL-12 . 3

NECROPSY REPORT

Owners REO Mangrooves, New Mumbai - Species: Avian {Flnmingo) Age:Adult

Date of death: 25/0472024 (6.30AM) Cotor: Black-white bind {2) PMNa: 54/24
Date & Thne of PH: 2570472024 (04,00 PM}.

Necropsy by DePV Meshrm , DrKimn, Dr.l'aven, Dr.Yogesh, Dr.Shubhankec, De Priti

History: As per the owner infonmation, birds rc\md daud and presentnd for postmoﬂcm
cxamination,

External examingtion: Body condition was fair. Wound was noﬁccd on ventral &bdmnen. Oculaf
mucus membranes were pale. Femoral fracture was noticed.

{nicraal cxamination:
Peritonent Cavity: Subcutaneously multifocal haemorthages were observed on keel bone,

Respiratory System: L L - R
Trachea: NAD. o, .

Luags: Multifocal area of congestion was chserved.

Air sae: NAD.

Circulatory System:
Pericardium: Congestion was noticed.

~ ~3lenrr~Congestion of-argan was noticed on cﬂﬁsﬁ@@ﬁ?‘.@?}m all chambers ut: hc;n were
found empty. S B .

Dipestive system:

Oesophagus: Congestion was observed.

Gizzard:. Impacted with sand particle.

Proveniricalus: NAD

1ntestine: Severcly congested, hasmorhagic ntesting

Liver: Finm in consistency. Edges were sharp. Agonal congestion.of organ'was noliced.

Haematopoielic Syster: - : et STk L B
Spleen: Severe congesttonwasobscrvcd g el aney
Caecal tonsil: NAD.

enital S

Kidne)s- Firm i m consastency. Multifocal area of congestion was noticed.
Cloaca; Congestion was observed.

i, RRRURSE C

PATHOANATOMICAL DIAGNOSIS

The above post mortem sbggestive-of "Cardinrcspimtory faihu-e ns a cause of death -

NOTE: Mild=+, Moderate=++, Severe=+ v+
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RECROPSY REPORT

Ownes: RFO Mangrooves, New Mumbal - Specics: Avian (Flamingo)  ApesAdult
Uate of death: 25/04/2024 (6.30AM)  Color; Black-white bird (3). FMNo: 55/24
Date & Time of PM: 25/04/2024 {04.00 PM).

Neevopsy by: Dr.P.V . Meshram |, Dr.Kigon, Dr.Pavan, Dr.Yogesh, Dr.Shubhankee, Dr.Priti

History: As per the owner infonmation, birds found dead-and presented for pastmoriem
ckamination. : ’

External examinafion: Body condition was fair, Ocular mugus mambranes were pale,

Internal examination:
Peritoneal Cavity: NAD,

Respiratory, Sx,gtem. . ] R
Traches: NAD! . : - - toe < LA R
Y.ungs: multifocal area of congestmn was obscrvcd .

Afjr sac: NAD.

Circalalory Svstemt

Pericardinm: Congestion was noticed.
Heart: Congested of organ was noticed on cut section. On cut section, meager amount of blood

clotswm;ioﬁwd. . w3 = -

Digestive wmm*

Oesophagus: NAD..

Gizzard: Tmpacted with sand particle.

Proventriculust NAD

Intestine: chmiy congested. Hemorthages were observed.

Liver: Finm in consistency. Edges were sharp, Agonal congestion of organ was notised.

Lxmphoid System; - = 3 %o e

Spleen: Severely wngcstsom was obsewcd
Caecal tonsili NAD.

Ur: Of cgitﬂs z!!e!!!i

Kidneys: Fin in consistency. Multifocal area of congestion was npticed.
Clazes; Congestion was observed,

PATHOANATOMICAL DIAGNOSIS .. —
The gbove post- moriem suggesilve of“Cnrdlompim«ory ﬂulm'e" ns a causn of dcam

NOTE: Mild=+, Moderate=++, Severg=+++
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NECROISY REPORT
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Owaner: RFO Mangrooves, New Mumbai - Speeies: Avian (Flamingo) Age:Adub
Date of denih: 25/0472024 (6.30AM)  Color: Bleck-white bitd (4) I'MNe: 56/24
Pate & Time of PM: 25/04/2024 (04.00 TM).

Neeropsy by: DrP.V Meshram , Dr.Kiran, Dr Pavan, De.Yogesh, Dr.Shubhankee, Dr.Priti

1istary: As per the ovener informution, binds found dead amd presented for postmoriem
cxamination.

External _cxamination: Body condition was fir. Ocular mucus membranes were pole.
Hemorrhagic thigh musele was observed.

Internal examination:
. 14 Peritoneal Cavity: subcutaneously Multifocal haemorrhages were observed.

Respirat ¢ m' ]

Trachea: NAD. . " )

Lungs: Muliifocal area of rcd hepanmﬂon was ahscmd Mumfocal area of congestion was
observed.

Air sac: NAD.

Circulatory System:

Periesslinm: Congestion ives noticed. .. .

Heart: Congested of organ was noticed on cit secﬁon On cut section, meager amount of blood
clots were naticed. X

Diggstive system:

Oesophagus: NAD.

Girzard: Impacted with sand particle.

Provestriculus: Hemorrhages were noliced,

k. Intestine: chcraly congesled.
Liver: Finm in consistency. Bdges were:sharp. Agonal congestion of organ was noticed.
Lymphoid Svsterft . 7. B ' e ol e ]
. Spleen: Severely ccngwuon vias cbscrvcd. :
Caccal toosil: NAD,
Uropenits] Svefem:
Xidpeys: Fim in consistency. Multifocal arca ol' congestion was noticed.
Cloaca: NAD.

ATHOANATOMICAL DIAGNOSIS .
The sbove post mortem suggesiive of"Cardlorcx;ﬂmory fallire™ns o couse of death

NOTE: Mild=+, Moderate=d+, Severesit-
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Gwner: RFO Mangrooves, New Mumbal  Specics: Avizn (Flamingo)  Ago:Aduli {

pate of death: 25/0472024 (6.30AM)  Color: Blagk-white bird (5) Pivitio: 37724

Pate-& Time of PM: 25/04/2024 {04.00 PM).

Necropsy by: De.P.V . Meshram , Dr Kiran, Dr.Pavan, Dr.Yogesh, Dr.Shubhankes, Dr.Priti

History: As per the owner information, birds found dead and presented for postmortsm

examination. ‘

Esternal gxaminalion: Body condiion was fair. Qcular mucus membrones wese pale,

Hemorrhagic thigh muscle was observed. ) U ’ ‘

Internsl examination:

Peritoseal Cavity: sabcutaneousty muitifocal haemorrhages were observed,

Respiratory System: .

Trachea: NAD.

Lungs: Multifocal srea of congestion was observed.

Airsacs NAD. T S ‘ e

Circnlatory System?
Pericardium: Congestion was noticed.

~Heart: Congested of organ vias notleed on cut section. Om cut section, meager amount of blood
clots were noticed.

Dipestive system: . © . .
Oesophagus: NAD, - --s2 - 00
Gizzaril: Impacted with sand particle.
Provenfriculus: Focal sreas of hemorhages were noticed.
futestine: Scverely congested. :

Liver: Firm in consistency. Agonal congestion of ceghin was noticed.

[

Lymphoid System:
Spleen: Severely congestion was observed. _
Caeeal fonsit: NAD. " . . e 1 - e

Urogenital System:
Kidmeys: Firm in consistency. Multifocel arca of congestioh was noticed.
Cloaca: NAD.

PATHOANATOMICA L DIAGNOSIS
The above post morfem suggestive of “Cardioresplratory faflure” ns o couise of death

NOTE: Mild=+, Moderate=t+, Severe=tr -~ . ah
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px MUMBAL VETERINARY COLLEGE, PAREL, MUMBAL12

NECROPSY REPORT

Owner: REQ blangrooves, New Mumbai  Species: Avian (Flamingo) AgesAdult
Date of death: 2520472024 (6.30AM) Color: Black-white bird (6} PMNo: 58724
Dote & Time of PM: 25/04/2024 (04,00 PM).

Neeropsy by: Dr.P.V.Meshram , Dr.Xiran, Dr.Pavan, Dr.Yogesh, Dr.Shubhankee, Dr.Piiti

History: As per the owner information, birds found dead and proseated for postmorntem
eaamination.

External cxamination: Broken body parts with severe decomposition were noticed.

Jnternal examination:
'! Peritoneal Cavity: Autolysed {(+++).

. Respiratory System: el o s
Trachea: Autolysed (+++). ' = ;

Luogs: Autolysed (-+4).

Airsac: Autolysed (++)

ircolato t
Pericardium: Auloiyscd ()
~ Heart Autolysed (), :

2 - n et
e T s TP S DAL Y T . TR

e

Digestive system:
Oesopbagus: Autolysed (+).
Gizzard:. Autolysed (+-++).
Proventriculus: Autolysed (+4).
Intestine: Autolysed {(+++).
Liver: Autolysed {(+-+4).

) Lympboid System: . PR [ N

Spleen: Atitolysed (++4): ™™ A Iy A SR SR
Caecal tonsil: Autolysed (+++). .

. » Urogenital System:
Kidoeys: Auvtolysed (-++).
Cloaca: Autolysed (++).

PATHOANATO nl Q818 .
As most of vital organs were highly- - nito 3} W"Enct cause of death-of: lnrd cannot be
ascertained.”

NOTE: Mild=+ Moderate=++, Severe=++t
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No MALIDIR.(U.P.Y200/2015/ -TAY B® December 2015

To,

Managing Dirscior
Cily & Industrial Deveiogsnent Corporation of Maharaahira Lig (CIDCO)
CIDGO Bhavan, 2™ Fioor,

Batapur (CBO)
Navi Musnbal — 400 814.

Sub : Newspaper Articles on ™3 Bird Sanctuaries tn tome up sround city™.

Si-

m;»m#mmmmammm”umpwhmm
between 5® to 7 Doc? 2015 on the sbove cted subject.

As por the newspaper seports, State Wid Life Boerd has tleared crestion of three bird
sanctundes ixiuding Tne al TSC-NRI Wetands off Palm Beach Road and other ot Panje-
Funds neer Uran in Nevi Munbal scen,

While we appreciste $hat this s a positive step for conservation of ecology & wilife, we are
concesned as the proposed bird sanctuaty sl Paim Beach Road Js in close proodmity to the
Navi Mambal Arport Project she sind may lsed 30 environment related issues in Sohure. The
proposed bind sencluary ot Palm Beach Road shell be in the fight peth of Nevi Mumbel
Arport, and s of major concem and  may impact the development of e Nawl Musrbel

Alrport.

We sincerely request CIDCD 16 take up the matier on pricily with concamed authorities,
and initiale steps 1o resoive fhe matter of proposed bird sanctiary st Pelm Baach Road.

Thanking you,

Gass T - E TD’
”“ - ¢a| in
D R
C.’{."_—d ENERGY
ARPORTS
plasary TRANSPORTATION

2, Sthaajt 3 Arport
mr-rnor Taremad 1R, Sancwcii §E), Muribad 00 059, Ida.

Te93. 22,6685 200 ¥ +41 22 5685 2059
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Date: 16* May 2020

City & Industrial Development CorpoPsTion of Maharashtrs Ltd. {QDCO)
2° Fioor, CIDCD Bhavan, CBD-Belapur,
Navi Mumbai — 400 614,

Subject: Bird Threat to Navi Mumbal International Alrport {NMIA) & Recommendations of
Sombay Natural History Saciety in its 2019 Report submitted to OQDCO

Ref: Report of Bombay Naturel History Scety submitted to CIDCD on ‘Basefine
Docmnentation of Flora and Fauna of arnsla Bird Sanctusry {KBS) and Navi
Mumbai international Airport {NMIA} Project Area for Preparation of Conservation

Sir,

in view of expected threat of bird strikes to operation of Navi Mumbal international Airport, the
adjoining areas of NMJA need to be made unattractive for the birds & wildlife. Therefore, bisd
sanctuaries on the Arablan coast and in the mangroves need to be planned away from approach path
and airspace of NMIA. Boimibay Natural History Sodety (BNHS) in its referenced report of 2019 onthe
subject submitted to CIDCO has sugzested sies located near Panje-Funde viflages of Uran Taluka near
NPT, more than 10 km south of NMIA to be reserved as Bird Sanctuaries, as shown in enclosed
Annexure-1. Apartfrom this she near Panje- Funde villages, BNHS has suggested the two existing sites
wear TS Chanakya-and NR) Lake to be protectad and inproved. The key recommendations of BNHS In
its report, reproduced below, need to be implemented by GDCD {except those related to MR/ complex,
Delhi Public School Training Ship Chonakya), to ensure safe alrcraft operations at NMIA

“We strictly suggest that CIDCD showld protect and conserve following biologiutly important hobRuts,

A. Wetlond - NR! {Non-resident indlan) complex, Deld Public School [DPS), Training Ship
Chanakya [TSC), Ponje, NSPS {Novo Sheva Police Stotion) ond Josoi where large oggregations
of birds ore cbserved.

B Key links and corridors in the Jontiscope identiffed in this study.

C Kornelo Bird Sonctuary ond notified Ecological Sensitive Zones,

Maintoining the current stote of this landscape especially wetlands and Protected Areos is absolutely
essentiol for the oir sofety of upcoming Navi Mumboi Internotionol Airport [NMIA). Anty chenges inthe
current stote of these aréas will result into more errotic movement of the birds in the londscope
between feeding end roosting sites ond-will jeopardise the air sufety of NAMIA.”

in related development, i January. 2020 Maharashitra Coastal Zone Management Authority (MCZMA)
published Draft Coastal Zone Management Plan ((ZMP) of Mumbai City & Mumbal Suburban District
for inviting suggestions/objactions from public. Critica! issues for NMIA In Draft CZMP ave as under:

Mavi Muobiad MCaenational Airpers Py L0 pogas of2

ATy fir tammnoomnLe
Tt Fiese U TS Soass Mot Ay 3 Secion 15, TBD St oo s Koy Manhal - 2061 S w002
¥ «91 22 58519500 KN

Aoy rirad e i
Chazs ainas: SPvoap Wabas bo ¥iia v 3t ecdwrgaed, Big e e B 18 Ranieng ol Mammba 0 08 b :
P -9 33 MBS DROC  HhR v g (8] s
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1} The coasthne in Uran including Panje is indicated as Coastal Regulation 2one [CRZ 11, Le.
developable Iand areas up to or close to the shoreline, within the existing municipal fimits.
This shall impact development of bird sanctuary in this location which is necessary for NMIA,

2} Although Draft ZMP indicates the areas north and north east of Panje as (RZ- Mangroves &
some as CRZ-1 Mud Hats, these very areas are shown as part of Nand Mumbal Special Ezonomi:c
Zone [NMSEZ) for industrial development in TIDCO Plan for Dronagint Node. CIDCD's landuse
for this land as SEZ / imtegrated industrisd township heeds to be de-notified in Developmant
Plan of Nawi Mumbai by CIOCO and Govt of Maharashtrs to retain the CRZ-| status of thess
lands to ensure development of bird senctuary in this location wisich is necessary For NMIA.

3} The kuge ares north and nosth east of Panje indicated as CRZ-1 Mangroves needs to be
retained along with the adjacent mud flat as feeding and roosting area for avifauna of Thane
Creek, so that these birds do not fly across towards north into the fight path and alrspace of
NMIA.

The above issues are critical for development and safe operations of NMIA and need to be addressed
urgently by CIDCO and Gowt of Maharastitra,

Navi Mumbssi internations] Aliport Pvt Ltd (NMIAL) is In complete agreement with recommendation
of BNHS on conservation of Wetlands near Panje and Funde villages in Dronagird Node of QIDCO es
bird sanchuaries, and request CIOCO and Govt of Mahuarashira to implemant this recommendation
by effecting required modifications to Developsoent Plan of Navi Mumbal. However, NMIAL & not
In tavour of developrment of Wetlands at MR! {Non-resident indian) complex, Delhi Public Schuol {DPS)
and Tratning Ship Chanakya (TSC} »$ bird sanctuaries becsuse these locations are close to westem
approach path-of NMIA runways and also come within inner Horizontal Surfaces (IHS) of NMIA, as
shown in snclosed Annexure-1, Concetitration of birds In these locations shall pose threat to airoraft
aperations therefore these sites needs to beavoided. As patt of DGCA and ICAD guidafines for Wildike
Hazard Reduction Managemeant at airports, the bird threat issue neetls to be mitigated and resoived
long before the abrport pperations commence at NMIA. DGCA #icence Jor operation of alrpont is:
dependent on this.

NMIAL therefore requests ODCO to kindly inRiate steps for conservation of Wetlands niear Panje and
Funde villages in Dronagiti Node of CIOCO as bird sanctuaries for safely of aircraft operations at RMiA.

Yours Sincerely,

F/2R

Charudatta Deshmukh

Director-Urban Planning

Navi Mumbaiintemational Airport Pvt Ltd (NMIAL}

Enclosed: Annexure-1 {Map) Location of Bird Sanctuaries {Existing & Proposed} near mjb\
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Exhib t — 07
[ ]
Navi Mumbai
a d a ng Inter::t’ionuarlnAiar‘port

Ref: NMIAL/CIDCO/GEN/0989 25 September, 2024

Ms, Geetha Pillai,

Chief General Manager (Transportation & Airport),

City & industrial Development Corpuration of Maharashtra Limited
CIDCO Bhavan, CBD Belapur,

Navi Mumbai -~ 400 &14.

Sub : Bird Threat to operations at Navi Mumbai international Airport (NMIA).

Ref : 1) NMIAL's letter No. MIAL/DIR.(U.P.)/200/2015/265 dated 8.12.2015.
2) NMIAL’s letter No. NMIAL/CIDCO/GEN/O362 dated 16.5.2020.

Madam,

This is in continuation to the above cited letters from NAIAL to CIDCO, on the subject
(copies enclosed for reference),

NMIAL has time and again conveyed to CIDCO on the need to make areas in vicinity of
NMIA to be made unattractive for birds and wildlife. This includes the locations near

NRI Complex, Dethi Public School and Training Ship Ch in at Nerul/Seawoods area
of Navi Mumbai,

NMIAL requests CIDCO to kindly escalate this issue with concerned departments of
Government of Maharashtra. as the said locations at NRI Complex, Delhl PUBIic School
afd Training Ship Chanakya are close to western approach of NMIA runways, and they
come within the Innes Horlzontal Surfaces (IHS) of NMIA. Presence of birds and wildlife
at these locations may pose a threat to aircraft operations at NMIA.  Therefore,
designating [hese sites ror wildlife conservation in any form needs to be avoided.

NMIAL requests CIDCO to kindly initiate steps to identify alternate sites for avian fauna
and wildlife conservation elsewhere in Navi MUMmbai/MMR, away from NMIA.

Thanking you,

(Charudgta Deshmukh)
Jt. President - Planning & Design.

Enciosures :
1) NMIAL'S letter No. MIAL/DIR(U.P.)/200/2015/265 dated 8.12.2015.
2) NMIAL’s letter No, NMIAL/CIDCO/GEN/0362 dated 16.5.2020.

Navi Mumbai International Airport Pvt itd on +91.22 6851 9500
C17, New Project Office. Near Ulwe Gatinthan Bus Stop

Amara Marg. iwe

Nav Mumba: 41 206

Maharashira, india

Coby UNASIOMAIZIPPTLISTN 7S

Lagistarpd offire Mhge of the Arped Tweltdy, Términal 1 B-RSAM A port, Santiciuz Mumbai 306 204 Manarashira, mihe:
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Sanjay Bhatia ias. T ‘ b Q{Rgg
Vice Chairman & Managing Director / B \\
A
[ w3 £x50
CIDCO/MD/ 25T ) a‘*ﬁa 5 January 25, 2016.
: .“\ Qo 3% y A M o

. \'*\w—/ o ,
Suby; Declaraii d danciy erul Navi Mumbal
Dear M" s,
it has been brought to our nofice that the Stole Government s proposing  three
locations in Navi Mumbai as bird sanctuaries, fwo in Nerd and one in Dronagii Node

The proposed ocations in Nerul, behind the Seawoods Estate residential Complex, is
very nedr 1o the fuke off tunpel of Navi Muribal infemational Aiport.  The proposed
bird sanciuary, which would create a bird hazord for the agiport, will prove to be a
mofor deterrent 1o developrnent of the Novi Mumbial Arport. BNHS, in its report had
aiso womed about the possibility of bird sidkes ol the airport upon decloration of o
bird sanctuary in the vicinily. The prospective bidders of NMIA hove Gireody expressed
concerns about 1his proposal.  The proposed Bird Sonctudry ot Dronagiri is also within
the circling areg of Navi Mumbai Intemalionat Arport and major development works
are in progress in the township.

Please notse that Mational Boord of Wild Life, in ils 34th meeting heid on 20¢ June 2015
comsideted CIDCO's  request o waive the condilion for development of bird
sanctuary in the mangrove park near NMIA as per the Wid Lfe deorance ond
waived this condition in view of human safetly,

( in view of the above you are requested: to immediately withdraw any such proposal
@ of geclaring o bird sanciuary near the Navi Mumbai Intemational Aiport,

ﬁéf With r“-76““é ‘

Youus. /(/s
{ sanjay Bhatic)
&/ Shri Vikas Kharage
: Secretary (Forests]
Reveriue & Forests Dept
Govi of Maharashtra
Wﬂ Mantralaya. Mumbai 400032,

City & Industrial Development Corporation of Maharashtra Ltd,
(A Govornment of Maharashtra Undertaking) '

Regd, Office: Mirmived, 2nd Floor, Nariman Point, Mumbal - 400 021 « Tel: 022 - 2202 8665, 2202 £156 » Fox: 622 2202
mamm_mmmbwr.nmw-mw-mm-smmmmnrm-m;nsszm.
Emalk: eadiScideo.malarashira govin » wirw.cldoo.miharashtia.gov.in




Exkibi -0

F.No.6-182015 WL (34" Meeting)

Government of India
Ministry of Environment, Forests & Climate Change
Wildtife Division

FE kN
Indira Paryavaran Bhawan
Jor Bag Road, Aliganj
New Delhi-110003
Dated: 3¢:..06.2015.
The Principal Secretary (Forests) EnEe——
Department of Forests
Government of Maharashtra
Manatralaya Mumbai
Nagpur-400032.
Sub: Minutes of the 33™ Meeting of Standing Committee of NBWL.
Sir.

During the 34" Meeting of Standing Committee of NBWL held on 2* June 2015 under the
Chairmanship of Hon ble Minister of State (Indeperident Charge) for Environment, Forests and Climate
Change, the following proposais pertaining 1o your State were considered. The relevant portion of the
decision taken in respect of the proposals is reproduced below:

“1, Preposal for rationalisation of the boundary for Maldhok Bird Sanctuary, Meharashtra.

The Member Secretary informed the Committer thar the state government had conveyed that it
had decided to adhere 10 the earlier proposal of rationdlising boundaries of the Maldhok Bird
Semctuary.

Dr A §. Singh suggested thar the Minisiry must take concrete steps to conserve Grear Indian
Bustard (GIB) before deciding on the rationalisation proposals. He added that Ministry should
prepare un integrated plan for breeding and conservation of GIB covering the States of Gujarar,
Muharashira and Rajasthan. The Project muy be funded from CAMPA and must be submitied
immediately and action must start-on it hefore it is 100 lare.

Member Secretary informed that an action plan is already in place and action on this plan is on
way in the states. The chair suggested that the siates ke a holistic view of GIB conservation and also
suggested 1o WII to provide inputs in préparing an imegrated scheme for GIB conservation plan in
consultution with Rajusthan, Gujaral and Maharashira, Afier discussions. the committee asked the
Ministry 10 prepare integrated GIB conscrvation plan within a month and propose rationalisation
based on the requirement of the conservarion plan.

2. Navi Mumbai International Airport (NMIA): Amendment to condition (iv) of the
recemmendution of SC-NBWL (8.5 km from Karnala WL sanctuary)

The member secretary briefed the Commitice on the representation of CIDCO seeking waiver
uf the condition (iv). stipnlated by SC-NBWL, 1o declare adjoining NMIA urea as mangrove sancruary.
He added thar Govt. of Moharashira had also recommended the CIDCO's request basing it on the
BNHS study. The said stidy has stated that adjoining NMi4 site should be made unaitractive to birds in
view of aircraff safety. human safety and wirport safety.

Director. Wi explumed the casc with an identical case of Brisbane Airport and emphasized
thai the air ports adjoining the mangroves should be made wnavtracrive 10 birds.

Apter discussions, the Standing Committee recommended to waive the aforesaid condition in
view of human safety and considering that Government of’ Maharashtra’s decision to declare
alternative sire. namely. Thane Creek ay Flamingo Sanctuary for conservation.

Comtd...2
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3 Wideniny of existing 2 lune 1 £ lane divided carriageway for Panvel-Indupur (Km 0.000 to
kne 340005 section of NH-17 an the State of Maharashira. Proposal for diversion of lund
within sanctuary gnd the eco-sensitive zong.

The member secretar, kriepn boe coimpuiiee on the proposal and as rejection by SC-NBWL in

it B aciing held ve 22 Docembor 2009 wud aiso i ats 297 meeting held on 6% Jume 2003

rxubmitted for diversion of 163 ha of sunctwa v arewy. The proposal involves diversion of forest hund

within and ouiside 1EXZ, of the Karnady bird sapciary. In both these meetings, SC-NBWL had advised

NHAD 1o take ofivenotive aligniment autsale e semctry. foothe 317 meeting of SC NBWL held on 12-

437 et 2004 the proposa hud beee recompiended Jor outside sunetuory avea fuithin 10 km fron

howndary of sancrerys by the SC-NBWL, with conditions stipylated by SBWL. thar restrictzd the

siddenong wisto ki dishiice, oi both sides. fram the benndary of sanctuay ared

Now. a copv of the éarfier proposul has been resubminted for reconsideration with the
recummendation of State Governrent sor permitimg widening within the Kornala Bird Sanctuary. The
Sratre Govermmend heee mentiongd thet the stretch o 3.3 km (1.3 fon within the sanctuary and | km eich
o both ends of rovud vwiside the sunctacry) will he the permanent hottleneck for wrafffic and will hinder
tie rufic speed on the hiefavay.

The chair apined i widenimye within the sauctpary will smovthen the raffic and reduce the

toul epussions from recurying traffic jwmns. which are harmful for the birdy and other wildlife. Ajter

divcussions. the Standing Commitiee recommoended the project and divected that o team comprising vf o
represeniarive of WL NHAI and Chief Wilkidlife Warden of Mahorashira wonld undertake a site visit.
wgree on feastble mitigadion measures ircluding those for reptites, within and cuside sanchuary ulong
the proprsed 3 5 km streteh, within o mouth,

4. Proposed Residentinl & Commerciel Project under Stum rehubilitation authority, Multund
near Veena Nuagar oppusite LBS Murg, Mutund {West) To. Kurla, Maharashira

The membur secretary hryeted the comminge on the proposal. Dy, Sukinnar added thot the
Commiuge shoukd take o differest v for the urban developmen activities around the rational
parksianctiaries Jocated in urban setpins

After discinsinrs. the commuies deferred the proposd D view of nun-finalization of ES7
zeropivsal ef Sampay Gundhi Nationad Pork

The above recommendationts] ure subject 1o the existing dircctives of Hon ble Supreme Court
and provissons of Furests {Consenvatin: Aet, 98D
~ Youys faithfully
L. Rege. rakdgn.
(Rajastkhar Ratti)
Scientist *CDeputy Director (WL)
Copy to:
Phe Chiel Waldlite Wanden, Gosenunent of Mabarsshud, Ram G Reoad, Civid Line, Van
Bhawvan, Nagpur-130-001
2 dhe AddLPr Cheef Conscrians of Forssis, Minboy ol Lnvironment & Porests. Regienal
Ofiicet W7, -5, Avera Cotons . [ nk road-3. Bhopal-462016.
The General Manager. Nauonal Highways Authorty of India (Ministry of Shipping,
Foad Transport and Highway < G-3 & 6, Seator-10. Dwarka. New Dethi-110073.
The Managmg Tharector. CIDCO. CIDCO Bhavan, CBD Belupur. Navi Mumba- 400614
The Director. Ariisto Developer. 701 7" Floor Doy Bhoomi, Andher, NMumbai.
6 The Tomt Seerelary 1A Divisn t, McE V& CC
Phe Tnsproior General of Porets. ~C Divivon, MoEF & CC

-t

Srode

L ke fekde?.
1Rajzs§khar Ratti)
Scientist *C/Deputy Dircctor (WL)
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Emirates jet was flying at 280kmph
when it collided with flamingo flock

FLAMINGOS' FLIGHT PATHS CAN'T BE PREDICTED

-y .

Manki ¥ &
Abex Reynandes | ey

Muinbal; 11t & magor &
dent, g9flamingusweredied
mamid aie vollision with an
emirates afreraft m Mumbai

T gn Mondsy Flight Uradker

Fighiradar?d’s dara showed
hat tha jot was 1 280kanph
when the collision oocurved.
Althoogh Kowas ot known
how MERY PRSIENFErS were
oan lhtﬁmht. an Emirates B
eang 77 b three class confi-
frration has 54 swats.
T™he ntident  brought
tuck memoriesof the US Aly-
ways's 08 sccident in which
an As2pairersf) lose both its
engmes after it Bew into &
Nock of migratory Canadian
rewse, which hadto-the fuano-
ue Thadson river ‘ditching’
{esoar  Oaminges, the
$malinst of the species weigh
ap to LSk and fly at 40
kot whes migratinglang
dustapeessuch asthe journey,
say, brom Grsn toRatchinGu
sarar, said Mruguoly Prabhu,
scaendint ot Bombery Natural

< Eipmdl
dhm‘hmsmdshebmd
% doud thud around 830pm.
“W-can int-our chaw! o in-

leavinga gaping hole. s bead-
Siws tiody was nashed onto
the fioor, the walls were splat-
siered with blood, It was stn-
Xirg,” saud Lokhands, whoad-
dad thst bxal police and fire
brigude porsonnet  helped
therd clear thie carais.

CRAWW) who was part of he
sesirch and restae opérarion.
TXI Marday night, at least 2
carcasses had peen found: As
ut e wpot and hews was che
08, 521 Mol adding that gec-
piekepr caliing out to the o
5untmmmMym
> alhb here, 8 beaX theve, o
©IT - elaewhece “Maottla-
od garts Lay all ove” be sald.
Acvordingiothe forestds-
partieny, 2w famingn ol
st @t % Kirit Somalya,
fortapt MP who st the st
e, 3 one mbre carcans was
founyd far away anid so, thead
unt'ls 40. “A few dirds broks
through theconcrety sellings
of ground structores, others

Week after 8 more hoardi
crash company pulled dwown from Dadar

Sanchiyy eachyr | mmmasma

SIXTAGGEJN!BZI

e Fu

mmmdmm%mum

¥ 0022, BNHS started 0P%-tracing Ramingos.
Trackérs wery oot on 6 of them. Lass winter, 3 of the s
Hewr o Murribad, whide the rést reriainied I Gofarat.
Cxarrensly, } flamingo with GPS-tracking dedee Is In
Thane craek; the others fes back 2 few monthy 200
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Bird S

said 1o have been

‘“\vMMnysaam mumw

R

brake through ssbestos m-
ofs,” said Somslya

iy a statement, Emirates
w3id 1t 15 coaperating with the
authortoes and s mreeaft
wad-daftaged. . as 3 result,
the return ﬂxgl.l K509 schie
dufad to depart to Dubst en

Mpr I wiacagoeliad All pas

Mg and TTOw e A5
commyodated overnignt, and
B replaceinent alrerefl h )
ing arranged for all passeny
ers, and is scheduled w do-
part Mambs! on May 2 at
Spen, local time,” ftsaid.

No statement wis {ssugd
by Directorsts Genary of Y
vl Avistion, the civil avis-
Han reguisior, and Alrports
Atithorityof Indla, thecount
ry'sale navigagon provider:

An official from the Munt:
bal alrpart wraffic control 58
i the Bmirates pllots repor-

ted the bird strike after par-
king the aircra®t at the bay
*Diiring the pest tanding in-
spection of the ain:‘aﬁ. P
Rell 3 \Rlu’j n
wed il over theaireraft fuse
Jage. Assemiayg thet the air
eraft would have hirthe birds
Just buftre toughdown, we
Pt 3 twaun bo inppect the ran-
way fof vind carcass, but we
Jidret ndany.” hesdded.

At Chatxopar, residerts
and’ volunteers contimied w0
fnd mure cancises on Tuses.
day-merning. “The body parts
haen beon sent for pastmortom
sxaminstions. The report B
sxpacind by Wadnesdaay” said
a-forust official. The dount of
et birds coulid be highar as
poopiesaid stray doge had sea-
vingad on the faiaingos soon
after they wara hit, ssfd Pewan
$hermn, president of RAWW

This toedent ealls for revalaa:
thon of the wildlife manage
meny plagy, Me said, “Crodsing
of pathy can prove disgstrous,
Considering the path taken by
thuse wiiped guests; we must
reghink. twesking of airerafl
TRBLGTY A

. mww it

?Bm pomudm M lhu
acsldant o whan the
irerafl wis jualom' 1ming-
1o from touchdown. It's not
pesstbia fo change the air
erafl rujoctoryso closeto the
cunwag they said.

Flamingos iendio fy ina
Aok, s stngle file, sald2c0-
ogist Chinmay nshi, “Con
sidoring thet many were fo-
uned with thakr ahdamena rip-
ped vpen. chances are high
that the birds wers kit from
thiresr and of tho airersft.”

s o am "

be said Hesaid ii is notclear
why this fOock had mien
Qight at 3uch 8 height in the
Ghatkopar-Vikhroli Jocalit
which is 2 breeding ground
| where they usually iy ata
“iow alunide “The reasons

Wb concorned abaut 4
repoit. That should not baps
pen.” saud Prabdu. *Over &
lakh Damingans migrate Fom
Kutch to fhane ervek fla
IMNGS SANNIRICY every year
The retrn trip begins wro-
und May-end and extends op
to JuneJuly” Their Light
paths cannot be predicted.
“The birds” fsght paths and
altitude depend on factors
such- as wind sped, divée
o0, and rir pockets inhem
masphery.” besaid,

ings of Ghatkopar

> » "
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o traces of ETOQ, ;
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HING EYHN Regional Office {(WCZ)

GOVERNMENT OF INDIA Ground Floor, East Wing

qataRer, & Td STy aRads Farey New Secretariat Building

MINISTRY OF ENVIRONMENT, FORESTS & Civil Lines, Nagpur - 440001

CLIMATE CHANGE apecfeentral-ngp.gov.in

F. No. FC-UMH-71/2017-NGP| F220 Date: |3 February, 2018

To
\/ﬁw Secretary,
Gowt. of Maharashtra,
Revenue & Forest Department,

Mantralaya, Mumbai-400032.

Sub: Diversion of 0.46 ha of Reserved Forest and Mangrove Forest land in favour of City &
Industrial Development Corporation of Maharashtra Ltd (CIDCOQ), Belapur Railway Station,
CBD Belapur, Navi Mumbal for development of passenger water transport terminal in Thane
District in the Stale of Maharashtra.

Sir,

| am direcied to refer to the Addi. Principal Chief Conservator of Forests & Nodal Officer (FCA),
Government of Maharashtra’s letter no. Desk-17/NGAN.D 12486/(61)/2/16-17 dated 01.04.2017 on the
above subject seeking prior approval of the Central Government under Seclion — 2 of the Forest
(Conservation) Act, 1980 and letter no. Desk-17/NCAIND 12486/(61)/1478/2017-18 dated 21.09.2017
forwarding additional information as. sought by the Regional Cffice vide its letter of even number dated
2.05.2017. After careful examination of the proposal of the State-Government, ‘in-principle’ approval was
accorded by the Central Govermnment vide its letter of even number dated 25.09.2017 subject to fulfilment of
certain conditions prescribed therein. The Addl. PCCF & Nodal Officer (FCA), Government of Maharashtra
has now submitted a report on the compliance of conditions stipulated in the “in-principle’ approval and
requested the State Governmenl to grant final approval to the proposal. '

In this connection, [ am directed to say that on the basis of compliance report submitted by the
Addl. PCCF & Nodal Officer (FCA), Government of Maharashira vide his lelter no Desk-17/NCHIND-
12486/(61)/2717/17-18 dated 9.02.2018, the Central Government hereby accords final approval under
Section — 2 of the Forest (Conservalion) Act, 1980 for diversion of 0.46 ha of Reserved Forest and
Mangrove Forest fand in favour of City & Industrial Development Corporation of Maharashira Ltd (CIDCO),
Belapur Railway Station, CBD Belapur, Navi Mumbai for development of passenger waler transport terminal -
in Thane Dislrict in the State of Maharashtra subject to following conditions:

i Legalstatus of the diverted forest land shall remaln unchanged:

i Compensatory afforestation over the degraded forest land of 1.0 ha in lieu of forest land being
diverted, shall be raised and maintained by the State Forest Department from the funds already
provided by the User Agency,

ii.  Compensatory afforeslation and penal compensalory. afforestation shall be raised as per approved
CA scheme from the funds already provided by the User Agency. The scheme may include
appropriate provision for anticipated cost increase lor works scheduled for subsequent years;

iv.  The State Government has realized the Net Present Value (NPV) of the forest land being diverted
under this proposal from the User Agency as per the orders of the Hon'ble Supreme Court of India
dated 28.03.2008, 24.04.2008 and 09.05.2008 in Writ Petition (Civil) No. 202/1995 and the
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cudelines issued by this Ministry vide is letter No. 5-3/2007-FC dated 05.02.2009 in this reqard.
The User Agency shall pay the additional amount of NPV, if so determined, as per the final decision
of the Hon'ble Supreme Court of India;

The User Agency shall pay the additional amount of NPV, if so determined, as per the final decision
of the Hon'ble Supreme Court of Indig;

Funds, it any, 1o be realized from the user agency under the project in fulure, except the funds
realized for regeneration/ demarcation of safety zone, shall be transferred to Ad-hoc CAMPA,
through e-challan, in the Saving Bank Account pertaining to the Slate concerned;

The User Agency shall obtain the Environment Clearance as per the provisions of the
Environmental (Protection) Act, 1988, if required;

The boundary of the diverted forest land, shall be demarcated on ground at the project cost, by
erecling four feet high reinforced cement concrete pillars, each inscribed with ils serial number,
forward and back bearing and distance from piliar to pillar:

The Stale Governmentiuser agency shall take prior permission from Hon'ble High Court for
Mangrove culling before issue of order for diversion of the forest land in accordance with Hon'ble
Mumbai High Court order dated 27/1/2010 in PIL 87 of 2006. Directions to be passed by the
Hon'ble Court shall be binding on the User Agericy;

Baseline study, submitted along with the proposal, on flora conducted by the Salim Ali Center for
Ornithology and Natural History (SACON) In Thane creek mentioned several Schedule-f species in
the area. The User Agency shall suitably conlribute financislly in the management plan, if any being
implemented in the area, towards the conservation of the faunal diversity.

The User Agency shall obtain permission from the competent authority under CRZ notification, i
required,

The user agency, if applicable, shall arrange to raise strip plantation on either side of the road and
central verge al project cost, as per IRC specification, with maintenance of 7-10 years;

Wherever possible and technically feasible, the User Agency shall underiake afforestation
measures along the roads within the area diverted under this approval, in consuliation with the
State Forest Department at the project cost.

The reclamation of quarry should be done under the supervision of the State Forest Departiment,
The quarry shall be reclaimed and afforested completely before the project is closed.

Overburden shall not be dumped outside the width of the road. The muck generated in the earth
cultings will be disposed of at the designated dumping sites and in no case the muck/debris will be
allowed to roll down the hill slopes.

The user agency will provide retaining walls, breast walls and drainage as per requirement to make
ihe slope stable

The User agency, if required, will undertake comprehensive soil conservation measures at the

-~ oroject cost in consultation with the State Forest Department,

The designing of culverts/bridges, if any, over the natural streamsitiversicanals should be done in
such @ manner that it does not hamper the natural course of water, does not give rise to water-
logging. and also does not hamper movement of wild animals.

No labour camp shail be established on the forest tand;
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xx The User Agency shall provide fuels preferably alternate fuels to the labourers and the staff working
at the sile so as 1o avoid any damage and pressure on the nearby forest areas;

xxa.  The forest land shall not be used for any purpose other than that specified in the proposal;

xxii  inhe layout plan of the proposal shall not be changed without the prior approval of the Central
Government.

xxiii.  The forest land proposed to be diverled shall under no circumstances be transferred to any other
agency, department or person without prior approval of the Central Government;

xxiv.  No damage lo the flora and fauna of the adjoining area shall be caused;

xxv.  Any tree felling shall be done only when i is unavoidable and that foo under strict supervision of the
State Forest Department;

xxvi.  The user agency in consultation with the Stale Govemment shall create and maintain altemale
habitatthome for the avifauna, whose nesting trees are to be cleared in this projecl. Bird's rests
artificially made out of eco-friendly matenal shall be used in the area, including forest area and
human settiements, adjoining the forest area being diverted for the project;

xxvii.  The State Government shall ensure that seftiement of rights, in lerms of the Scheduled Tribes and
Other Traditional Forest Dweliers (Recognition of Forest Rights) Act, 2006, if any, have been
completed in accordance with the relevant guidelines issued by the MoEF&CC in this regard;

xxvii.  The user agency shall submit the six monthly self-compliance report in respect of the above
conditions as on 313 July and 31% January fo the State Government and to the concerned Regional
Office of the Ministry regularly.

xxix.  The Stale shall also monitor the compliance of conditions of the Stage-1 approval and an annual
report on the same may be submitted to this office as on 315t December every year,

xxx.  Any other condition that the concerned Regional Office of this Ministry may stipulate, from time to
time, in the inferest of conservation, protection and development of forests & wildlife; and

wui.  The User Agency and the State Government shall ensure compliance to provisions of the all Acts,
Rules, Regulations and Guidelines, for the time being in force, as applicable o the project.

Yours faithfully

Charan Jeet Singh
Scientist ‘'C’
Copy to:
1. The PCCF, Government of Maharashtra, Naqpur
2 The Nodal Officer FCA), Oio of the PCCF, Government of Maharashtra, Nagpur.
3 The Director (RoHQ), MoEF&CC, Indira Paryavaran Bhawan, Jorbagh Road, Aliganj New Deihi.
4 User Agency
5. Guard File. - - L’Q’{ -
{Charan Jeet Singh)
Seientist 'C’
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